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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHAT
GUWAHATI,

EN

1364

C.P. NO, 13 OF 1998.

till date thi

~awabati Bench. Guwahatd

{WID.SHAUK S ALY

02, Central Govt. S:i...ding Counz® . .
Central Administrn 1ve f’i‘i‘:—una’g

Shri D.D. Bhattacharjes

cee Pétitioner'
- Versus =
1. Shri Ajit Kumar
2, shri N.K. Gupta.

<+ Contemners,

- AND -

IN_THE MATTER OF :

.Additionél show cause reply submitted .

by the alleged contemnsrs,

The humble Contemners submit their Additional

"show cause. reply as follows &=

__That the Contemners have already submitted their
show cause reply stating that the dues payable to the
Contempt petitioners have already been paid and the

receipt of payment has been acknowledged by them.

-That;uhile payment was made to the petitioners
‘the applicant No. 16, Ram Prasad could not be paid as

has he expirad and there was no. clalmant on his bshalf

s fact was not stated in the earller show .

Contdeses 02/"



show cause reply and hence this additional show cause
reply has been filed before this Hon'ble Tribunal
stating the actual facts of the'deatﬁ of Ram Prasad..

It is, theréfore, respectfully
prayed that in view of full implemen-
tation of the Hon'ble Tribunal judgment,

the contemp petition may be closed .

and for this gact of kindness the

alleged contemners Bhall ever pray.

VERIFICATION

1, Lt. Col. NuKe Gupts, alleged Contemner No. 2,

do here by solemnly declare that the statements made in

'paras i & 2 are true to my knouledge, and the rests are

my humble submissions‘before this Hon'ble Tribunal,

And I sign the verification on this th day

of Novamber,"lggs at Dimapur,. Nw
o ® R GUPTA)

Lt Col;
Officoi Commanding

310 Stn Wksp EME
DECLARANT.
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Office of the Commanding Officer,

A petition under Section 17 of the

*f@htrql Adménigtrative T:ibunal.xct,
viQBS praying&for'puqishment of the
COnte@ners for ndo-qompliaﬁce of.

Judgment & orxder déted 10th June ,

71997 passed by this Hon'ble Tribunal .

IN THE MATTER BF.

Shri D,.D, BhattacharJee & 31 Others

‘ -Versua-

' Un;On of Ind;a & others .

—AN Z: D - . . :’ -

IN THE MATTER OF ¢

»T/TQ‘Lagour D.D. Bhgttacharjeq

310 Station Workshop E.M.E,

t/o 99 AQP(G;

”%;.5um}.3“%
.;.Pet;t;Oner
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N
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f—ﬁversus' -
"1)'_‘sh?i Ajit Kumaz |
M  $9¢:3§8ry-bef§nee5 Eﬂvetheﬁt'of
1ndia.'maw"nélhi .

Voo T
2) : s-’-hc:#l N K. Gupta ’ Eomman’ding foicer.’{-

Qﬁﬁﬁﬁﬁﬂﬁﬁ%, 31@ Statzon WErkshop,
E M E., C/o 99 A Po

‘. Reapbnsenta/Contamner,
The humble petition of the’ -

above named petitioner:s. =~ -

1y That your applicant and 31 Bthars have

f;led the 0:191n81 Appllcatzan No, 279 of 1996 befoxe
this Hon'ble Trzbunal Praying for payment of Riwkd |

_Hﬁuse Rent AllONGNce for wh:ch the pat;taﬂner & 31

_'others are legally ent:tled .

2) That.thé Hbﬁ’bla fribunal a}ter heating
a;‘botha sides was»plﬁaséd to paes the Judgment.&
a:der dated 10-35-97 d;rectxng the - Raspendents/ |
Cantemnars to pay the Rzu&d &nxxxxn H@use Rent -

ﬁl}owaace to tha~qpp11cu9ts‘of’the 9:1919&1 Applice~

~tion No, 279 of 1996 as early as Possible st any

rate within a per;od ef 3(three) months f:em the :

date of receipt ©f the Brder .




-

Annexura- 1 13 the phOtOcOpy of Hon‘ble

Cantral Admlnlstratzve Trzbunal'e Judgment

in G‘A. NO 279 of 1996

3)  That your petitﬁoner bega to state that

the. Ragpondents/Cantemners rece;Ved the copy of

the. Judgment 8 ﬂrdex da ted 13-06-97 of the abovev'

case. from the Hon'ble Tr;bunal Ragzstry and from
U TNey

‘the .8pplicent of the casa'.:

"4y That your'pbfitiope: begs t0 state that

tﬁe'Rssﬁnndéﬁts/ﬁonteﬁners after éxpiry of défe

/

._Of zmplemantation of the above mentioned judgment

of this Hen'bla Tr;bunal the Respﬂndentslcontemnersb

,flled a Mlac. Case before thas Hon'ble Trlbunal

prayxng for extension of anOther ‘3(three) months'i-'

"~for ;mplementatxon of the Hon'ble Trzbunal Judgment

‘dated 10-86~97 Accordlngly the Hon'ble Trahunal

granted 3(three) mOnths t;me o the RaspOndents/
COQtemners; In thzg period of axteng@on of time

the Reép@ndeﬁts/féontamnege did ntﬂ"z take any steps
for implamentatinn'of‘theAj&dgment; But fﬁey filéd
anothgr,Miac{xN9;,83/98'bef0rg thig ﬂgﬁ‘b;e Trébhnalﬁ

- praying for another thrge“mqnths‘fimé f;r_imbla;

mantation~of‘the‘ﬂpn3bie Tgibunal judgmentJ'The
ﬁgn?lg_Tiibunai.Q?te;_heariﬁg the both parties on
06-04-98 passed the order that two months time

wzll be sufflczent fOr implementation.of the
Judgment dated 10-6~97 by the Respondenta. Accor-'
d;pgly tha‘HOnfbla Tr;buna} granfed tpprmontha

img from 6;4-§B to‘implement the judgmeht & order

‘and 1t aleo held by the Hon'ble Tr;bunal that not

' ‘Contemners.

. further  gytengion witl be granted to the Respondent&

(Contd.)
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Annexure- 2 is the phétﬂcapy'oflthe

ch'ble Tribunal iR such order in Mis@i -

't;ag; dated ‘6..4-93;7"
‘ | - ‘-" ‘ .

55 _ That your petitioner begs to state- that

ﬁnpite of a clear direction give by thzs HOn'ble

Tr;bunal the Respondants/centamners have dalzberataly

not complzed with the Judgmant and order thh a

v-motxvs beh;nd and no steps have yet baen taken:’

‘for payment of the Allowance given by the Tr;bunal.v‘

65 That your petztioner begs to atate

that the Respondanta/CQntemners have shown cﬂmpbeteig

| d;srggard. d;qobedlqgca.to thig anfble Tr1bun9l

and have not cered to carry Out fhaajadgment ﬂbider

passed by the hﬂh'ble Tribuﬁal and.thiS-amOunt to

serzous contempt of cOurt and as such, they deserve~

the punighment for dzsobedannc/dzs:egard shown to
thd Hon'ble Tribunal by not :unplamentmg the
Judgment of this Hon'ble Tnbunal in 0.A, Mo, 279

of 1996

7) | #Tﬁat thr petitioner submits that
uﬁlgss tbioLRespandents/EQermnar_are hold up

in csse ef contgmpt7éf cgutt‘, this COdteﬁnar
willen,not‘implemgnt:£h©~judgman§‘&“d:dsr passed
by thés Hon'ble Tribunal and as such it is e fit
caese that the Contemnera/Respondenta shOuld be
dlrected tu ~appesar befare tha Han ble Tr:bunal to
explain as to whywthey have n9t<yet 1mplameatpd"

the judgiment of this Hon'ble Tribunal,

-

(Cpntdﬁ)

POTOPEEN



B) . That your petztioner submata that all
the Respﬂndents/tontemnars delzberately and 1ntan-
ticnally dlaabeyed and d;shOnﬁured the Judgment
and order passed by the hon'ble Trahunal and

hence all of them are lzable to be punlshed under

the ngv;g;on of Contempt of Cep;t proeeedzngas

9)- .. That your petitioner submits that he

has filed this petition bona fide and for the

ends of justice .

) Under tha facts czrcumstancas
mantzoned above » it is , therefere. .
'Rrespectfully prayad that your Lﬂrdshap

' may be. pleesed to admit thzs petitznn

| and issue cantampt nOtlce to the Respond-
dents/tontemnets to shOw causa as 0 why
they should not be punlahed undar Sectxan
17 of Central Admanastratxva T::bunal '
Act, 1965 or pass such any Other Ords:

I

or orders as the Hon'bla Tribunal may

deem f;t and szPer o

Furthar ’ at is alaso p:ayed that

in view of the deliberata nagllgenca and

(centd.)



dieqpedianéa-fa'ear:y.aut thg‘ﬂqn'blé
Tjipunalkquédpi tﬁéjﬁéhtg@nhrsw |
QQOHlé b; askéd tovépﬁéér‘in petﬁdn

. bﬁfo;g thie an‘b;é{ffiggnél to
égplain as n#itahﬁhyéthéy.éhggld ?0§v

be punished for contempt of court, -

™.

Andtfor this act of kinﬁpass.ﬂyOgr_pafitiénar

as inrdhty bound, shall ever pray .

-

i
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9 Tha Appligants_éggriaved for non.
compliance aﬁq,nén-ﬁaymentAHOuse,Rent Al;Owaﬂce :
in termé'?f ?hg_ﬂpn‘bleaf:ibunai guﬁgménfjgnd-o:dar
dated 10-06-957 passed in D.A. No, '279/96 . The
EOntemners/RQSpondgnts have wzllfully ’ delmberataiy,.'
vzalated the judgment & order passed in. B.A. Ne |
279/96 by not 1mplementzng the dzrectxon contaaned
thqra:n’t;lg date o Acco:gangly the!!qspondent/

Contemner are liable for GOntempt'ef7ceurt proceedings

'and severe punlshment thereOf as provided for

undar the law ; They may a8lgo be dzrected to appealr

in person and tha charga of this Hon'ble Tr:bunal-

-~

o0 &f fidaV1to
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Aff;aavit

1, 7/70 D.DJ Bhattacharjee , ‘labour
serving ‘under the COmmand;ng folcer. 810 Stat:nn
WQI‘RQ"\OP 'Eo QE¢ 9C/° 99 AQP 0 do haraby aolamnly

af firm and declare as f0110wa H

e

) That I am the appllc&nt No 1 in ﬂ.A N o,

,_239/96 and alsﬂ pat;tionar of tha above c0ntampt
petition and ag such, I am fully conve:eent with
the facts and cxrcumstances of the cage also belng
authorlsed I-am competent to.swear this affidavit o
on behalf of the appl:cant‘ﬂx of the 0.A, No, 279/96

- -
i

: 2)  That the statements mads in this petxtaﬂné
in paragrapha 1 \/ ?U &, 5/ 6,1 ‘are true’
to my knowledge , those made in paragraphs

—. 2 - | ] gre being matters of
recerd‘éfe trde to my in?orméfion darivad therefrom
which I belaeva to be true tnd the &ks £ _rest are

my humble sbmlsszons bef0re this Hon'ble Tr;bunal.

~

And I sign thas affidavzt onﬁ this --ih
day of June, 1998 at Guwahati . -

Depbneﬁt’

N

Sﬁgiamnly affirmed before me be.
‘the Deponent who is identified by
Mre Adil Ahmed .AdQOcaté &

" - Subiimas Sodma

o peveesf
s
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ~——

GUWAHAT1 BENCH

N A NEKMW-1
Jorsin 2 ()/

Original Application No.266/96 and series

-

Date of decision: This the 10th day of June 1997

(AT KOHIMA)

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

®o e vec e

Original Application No.2bb of 19Y6
Shri Ram Bachan and 14 others

By Advocate Mr A. Ahmed

-versus-
Union of India and others
By Advocate Mr S. Ali, Sr. C.G.S.C.

Original Application No.268 ot 1996
Shri Nomal Chandra Das and 55 others
By Advocate Mr A. Ahmed

-versus-

Union of India and others
By Advocate Mr S. Ali, Sr. C.G.S.C.

v~
v -~ -

Or}glgml\eppllcatlon No.279 ot '1996
“Shri D.D. ‘hhattacharjee -and 31 others

By Advocat;'eg‘Mr A. Ahmed

.
y 2

s

-versus-
/

Union of India and others

- R A
" By Advocate Mr S. Ali, Sr. C.G.S.C.

Original Application No.l8 of 1997/
Shri Hari Krishan Mazumdar and 24 others
By Advocate Mr A. Ahmed

-versus-

Union of India and others
By Advocate Mr S. Ali, Sr. C.G.S.C.

Original Application No.l4 .ot 1997
Shri Jatin Chandra Kalita and 19 others

By Advocate Mr A. Ahmed
-versus-

Union of India and others

IS

By Advocate Mr S. Ali, Sr. C.G.S.C.

.J..Apblicants

"....Respondents

....Applicants

....Respondents

....Applicants

.-..Respondents

....Applicants

... .Respondents

..Applicants ‘

....Respondents

\
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Original Application No.91 of 1996

Shri Daniel Sangma and 81 others
By Advocate Mr S. Sarma anG Mr B. Mehta.

-versus-

Union Qf India and others

By Advocate Mr G. Sarma, Adeil. C.G.S.C.

Original Application No.87 of 1996

Shri C.T. Balachandran and 32 others
By Advocate Mr S. Sarma and Mr B. Mehta

-versus-

Union of India and others

Advocate Mr G. Sarma, Addl. C.:.S.C.

. Original Application No.45 of . 997

Shri L. Shashidharan Nair and " others
By Advocate Mr S. Sarma and Mr' B. Mehta

~yersus-

~

Union of India and others
By AdvoceteiMr G. Sarma, Addl. 1.G.S.C.

1rr

«

9. Original Application No.197 of 1996

"775pri 4:94“Ceorge and 66 others
S PR
By Advocate Mr S. Sarma

-versus-

Union of India and others

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

10. Original Application No.28 of 1996

Shri Hiralal Dey and 8 others

By Advocate Mr A.C. Sarma and Mr H. Talukdar

-versus-

Union of India and others

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

.....sApplicants

......Respondents

....... Applicants

«......Respondents

..... ..Applicants

....... Respondents.

«......Applicants

......Respondents

......Applicants

....... Respondents




11.

12,

13.

14.

.’ .

" Original Application No.190. of 1996

1. National Federation of Intormation and
Broadcasting Employees, Doordarshan Kendra,
'Nagaland Unit, represented by Unit
Secretary - A. Beso.

2. Mr A. Beso, working as Senior Engineering

...... Applicants
By Advocate Mr S. Sarma and Mr B. Mehta

-versus-

Union of India and others . ...... Respondents
By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

Original Application No.191 of 1996

Shri Kedolo Tep and 16 others ...... Applicants
By Advocate Mr S. Sarma and Mr B. Mehta

o -versus-
; .

/

~Un16n of India and others = ...... Respondents

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

Original Application No.55 of 1997

1. Shri Ranjan Kumar Deb, \
Secretary, All - India R.M.S. & Mail
Motor Service Employees Union and
32 others.

2. Shri Prasenjit Deb, S.A., Railway Mail
Service, Dimapur Railway Station,
Dimapur, Nagaland.

...... Applicants

By Advocate Mr N.N. Trikha
~versus-
Union of India and others .:....Respondents

By Advocate Mr G. Sarma, Addl. C.G.S.C.

Original Application No.192 of 1996

1. National Federation of Information
and Broadcasting Employees,
All India Radio, Nagaland Unit, \ _
represented by Unit Secretary - Mr K. Tep.

2. Mr Kekolo Tep, Transmission Executive,
All India Radio, Kohima, Nagaland.

...... Applicants .

By Advocate Mr S. Sarma and Mr B. Mehta

-versus-
Union of India and others PP Respondents
g'ALA') g‘\f‘: ) 4
By Advocate Mr Avk-—elrouaiorys==R4d]. C.G.S.C.

Ay
A
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15, Original Application No.26 of 1997

shri Jagdamba Mall,

General Secretary, Civil Audit & Accounts
Association, and 3U8 other employees of
the Office of the Accountant General,

Kohima, Nagaland. ...Applicants

By Advocate Mr N.N. ‘ivikha
-versus-

Union ol 1ndia and olhers . .Respondents

By Advocate Mr G. Serma, Addl. C.G.S.C.

e e s v e

ORDER
Détg of decision: 10-6-1997

Jud t delivered 1n open court at Kohima (circuit
g

sitting). All the/appllcatlons are disposed of. No order as to

costs.

>
N
-

Sd/=VICE CHAIRMAN
Sd/=MEMBER (A)
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ORDER

BARUAH.]. (V.C.)

All the above applications involve common questions
of law and similar facts. Therefore, we propose to dispose of

all the applications by this common order.

2. " Facts for the purpose of disposal of the applications

are:

The applicants are employees of the Government of
India working India working in various departments including

Defence Department. O.A.No_$.266/96, 268/96, 279/96, 18/97 and

;1_4[9]"_;are Defénce Civilian employees under the Ministry of .

l)‘efeh'céf,‘:’\"fg‘).A.Nos.gl/96, 87/96, 45/97, 197/96 and 28/96 are

.

employees ‘\‘gf)_; the Subsidiary Intelligence Bureau Department under

of Home Affairs, in 0.A.No0.190/96 the members

an;try of Information and Broadcasting, and at present posted
at Kohima, in O.A.No.191/96 the applicants are employees of
the Department of Census, Ministry of Home Affairs, in O.A.
No.55/97 tr')e applicants are employees under Railway Mail Service
under the Ministry of Communication, in 0.A.No0.192/96 the
members of the épplicant Union are employees of All India Radio,
and in O.A.No0.26/97 the applicant is an employee under the

Comptroller and Auditor General.

3. All the applicants are now posted in various parts
of the Sta.te of Nagaland. They are, except the applicant in
O.A.No.55/97, are claiming House Rent Allowance (HRA for
short) at the rate applicable to the employees of 'B' class cities
of the country on the basis of the Office Memorandum No.11013/2/
86-E.II(B) dated 23.9.1986 issued by the Joint Secretary to the
Government of lndié, Ministry of Finance (Deptt. of Expenditure),

New Delhi, on the ground that they have been posted in Nagaland.

b ,

- o ———



‘ 4. The said

: 2
V', \C’l‘

I B

The President of India issucd an order dated 8.1.1962 to the
effect that the employees of P&T Department in the Naga Hills
and Tuensang Area who were not provided with rent free quarters ]
would draw HRA at the rate applicable to the employees of
'B' class cities of the country on the basis of 0.M.No.2(22)-E.1I(B)60

dated 2.8.1960.

However, the authorities denied the

same to
the employees ignoring the circular of 1986. Situated thus, being
aggrieved some of the employees ap.proached this Tribunal and
the Tribunal gave direction to the authorities to pay HRA to
those applicants with effect from 18.5.19_86. Being dissatisfied
with the aforesaid order passed by this Tribunal in O.A.No.42(G)
of 1989, S.K. Ghosh and others -vs- Union of India and others
the respondents filed SLP and in duc course the Supreme Court

dismissed the said SLP (Civil Appeal No.27054 of 1991) affirming

the order of this Tribunal passed in O.A.N0.42(G) of 1989 with

. »~aqme modification. We quote the ‘concluding portion of the

b
' jﬁd\g%m of the Apex Court passed in the above appeal:

C A\
. '—ﬁ\ "We see no infirmity in the judgment
.\®™ of the Tribunal under appeal. No error with
= the reasoning and the conclusion reached therein.
»/g;' We are, however, of the view that the Tribunal

‘ has not justified in granting arrears of House
Rent Allowance to the respondents from May

Wz 18, 1986. The respondents are entitled to the

arrears only with effect from October 1, 1986
when the recommendation of the IVth Central
Pay Commission were enforced. We direct
accordingly and modify the order of the Tribunal
to that extent. The appeal, therefore, disposed
of. No costs."

From the judgment of the Apex Court quoted above, it is now
well established that the employees posted in Nagaland would

be entitled to get HRA as indicated in the aforesaid judgment.

judgment relates to the employees of the
Telecommunication and Postal Departiment. Later on, the civilian
employees

of the Defence Department as well as

employees
of the other departments of the Central Government who were

not paid HRA, therefore, being aggrieved by the action of the

; respondents...e...
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respondents in refusing to give the benefit of the HRA in tern%s
of the judginent of the Apex Court quoted above, some employees
L approached this Trlbunal by fllmg several origmal apphcations
| All the applications were disposed of by this Tribunal by a common
order dated 22.8.1995. In the said order this Tribunal allowed
the original applications and directed the respondents to pay
HRA to those applicants. The Tribunal, in the aforesaid order, "
among others observed as follows:

"l1.(a) House rent allowance at the
rate applicable to the Central Government

o ae e /"'@Tﬁlsr ~employees . in, 'B'  (B1-B2) .Class ~cities/towns
A .,("e w ”\X\ for the- peribii from 1.10.1986 6r' actual date
roor, ’ ,-\é“of posting in Nagaland if it is subsequent
,/‘;;-/’ SRR “\ghereto, as the case ‘may be, upto 28.2:1991.
& 'gmd at the rate as may be applicable from ,
. 4 " fime to time as from 1.3.1991 onwards and .
VAN ., /Eontinue to pay the same." :
NGk T Y
f“:\ ',,Tbei'ea/f’t‘er the civilian employees of Defence Department also

clzﬁmed HRA on the basis of the said judgment of the Apex
Court and circular dated 23.9.1986 by moving various applications,
!é . namely, 0.A.No.124/95 and O..A.No.l25/95. This Tribunal by yet

another common order datéd 24.8.1995 passed in O.A.Nos.124/95

erar vl ¢ s amm . e

! and 125/95 allowed the applications directing the respondents

o to pay HRA to the Defence civilian employees posted in Nagaland
in the same manner as ordered on 22.8.1995 above. These orders
were, however, challenged by the respondents before ‘the Apex
Court and the said appeals ‘a]ongwith some other appeals were .

‘ . disposed of by the Apex Court in C.AN2.1592 of 1997 dealing

X
é‘ - with- Special (Duty) Allowance and other allowances. However,

the Apex Tourt did not make any reference to HRA in. the order
?Qm/ dated 17.2.1997. Th=r2fore, it is now setilzd taat tae omployses

posted in Nagaland are eatitled to HRA.

5. In view of the above and in the line of the Apex Court
judgment and this Tribunal's order dated 22.8.1995 passed in
0O.A.Nos.48/91 and others we hold that all the applicants in

the above original applications are entitled to HRA at .the rate

apphcable.. ......

‘“w?’*‘ Ty n"" - + v -
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/5‘ applicable to the. Central Government employess of 'B' class
of cities a;md ‘towns for the period from 1.10.1986 or froin the
actual date of posting in Nagaland if the posting is subsequent

a to the ‘said date, as the case may be, upto 28.2.1991 and at the
b rate as may be applicable. frost,n time to time from 1.3.1991]

‘ onwards and continue to pay the same till the said notification

. is in force.

6. 'Accordingly we direct the respondents to pay the
applicants HRA as above and thié must be done as early as

possible, at any rate within a period o! three months from the

. date of receipt of the order.
LR -, -

) >
A 'ff!?j:\

— : > i .
‘%l In 0.A.Nos.91/96, 87/96, 191/96, 191/96, 45/97, 192/96, '

.
\

197‘% and 55/97, the applicants have also claimed 10% compensa-

lieu of rent free accomriodation. The learned counsel

tigy 2

t*he applicants submit that :his Tribunal in 0.A.No0.48/91

<0
2d others have already grance.. such compensation. Mr S. Ali

learned Sr. C.G.S.C. and Mr 3. Sirma, learned Addl C.G.S.C.,

do not dispute the same.

b, . 8. We have gone ttrough the order dated 22.8.1995 passed
in 0.A.N0.48/91 and others. In the said order this Tribunal, among
others, passed the following order:

"2.(8) Licence fee at the rate of 10%
of monthly pay (subject to where it was
prescribed at a lesser rate ud=pending upon
the extent of basic pay) with effect from
1.7.1987 or actual date of posting in Nagaland
if it is subsequent thereto, as th2 case may
be, upto date and continue. to -pay the Ssame
until the concession is not withdrawn or modified ?
: by the Government of India or tiil rent free
/ accommodation is not provid:d."

The aforesaid judgment covers tﬁe pn’sent cases also. Accordingly,
we hold that the applicants are enti:led to get the compensation

in lieu of rent free accommodatinn in the manner indicated

inoocoaaoo
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in the said order.

9. - Accordingl)} we direct the respondents to pay to the
applicants 10% compensation in lieu of rent free accommodation_
as above. This must be done as early as possible, at any rate..
within a period of three months from the date of receipt of

this order.

[

4

[

o -
10, AL the applications are accordingly disposed of: However,

considering the entire facts and circumstances of the case we

make no o/r}dp‘g-'/as to costs,

Sd/=VICE CHAIRMAN
Sd/=MEMBER (A)
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APPLICATION NO Yy %3

Applicant(s) 110, A e oo o‘
-\ - . ‘

" Respo“dlem(S) T rb,- \—':'.'t:.c. He cle oy &R

Advocate for Applicant(s) Y. S p(r . €~

. . C ot ¢
- Ad 4

vocate for Respondent(s) (ny - . mw'\“&
o e 1 e.a.08 4- o This Misc. petition has been
filed by the petitioner[respondents
praying for extension of time ti
implement the order dated 10.6.1997
passed by this Pribunal in
0.A.N0.279/96. Mr S. Ali, learned
. Sr. c.G.S.C. submits that the

respodnents have accepted the judgment.
However, it reguires three months more
time from today to implement  the
judgment. Mr A. Ahmed, learned counsel
for the opposite party/applicants, on
. - the other hand, opposes the prayer. He

submits that already one extension was
given for three months and another three
months will be too long a period. He
further submits that if at all the
Tribunal is inclined to grant time it

may be for one month only.

Considering the submission of

the learned counsel for the parties, we

feel that two months will be sufficient
for implementation of the order.
Accordingly we granti two months time
‘from today to implement the order. No

further extension will be granted.

I's
4

The Misc. petition is

accordinalyv diannsed of.
5S¢/ VICECHATRTAN

sdf/memBER (R)

Memo.Nos 1O214 Dated 22/4u/%
~ Copy for information and necessary a ion to 3

L, Mr.SAll, Sr.C.,G,S.C.¢CATy Guwahati Bench uwahati
Vf: MI +AAhmEd, Advucate,'Gau ati High Court .Gﬁwahati ’
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